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I FORM NO. 4 lLearne el for the
: "“EE RULE 42 ) res spondents seeks f;i;\VG”ks ti%e *o
CEMNTRAT . ADHMINISTRAT IV & wr IRfenl gt atament,, \Q\j‘lOW@Q.
GUWAHATT BEYR&, applicant may file rejo ndar witnin
' Iwo weeks thersafter. List & matter
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1 1.3.2004, Heard Mr H.K. Das, learned
" ok T . . ? l i .
_“;:t:? i s forn, 5 counsel fqr the app %cant The
'ii'ucmlf{ : i " application is admitted. Issue -
3 dhﬁ R //f. B ; }ogigé returnagrg”’gﬁ 1.4.04
IM$ :37%ﬁuz7 SRR U Yoot
Meanwhile, the reversion order "
" dated 19.2.2004 is stayed till the
, : S
returnable date. List for orders on -
' 1.4.04.
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‘ Yy 11.4.2004 ’Dresent' HOn'ble Shri Kuldip Singh,
Judicial Member

ﬁg/,‘bﬁj ' : o Hon'ble Shri K.V. Prahladan,
‘ P4l ‘ Administrative Member.

NO"*(LS— X Of‘dz&*( [/g/lfﬁ Learned counsel for the

Sent o D[ Seedion #@w ’

" file written statement. Time allowed.

JAA&*AAjf‘ +b rT%L”?Q”\éh”A ' Two weeks thereafter for rejoinder.

477 20 W | ¢¥‘9 5., _ List it on 27.4.04. Meanwhile,
' interim order, if any to continue(\\
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27,4.2004 B On the plea of learned counsel
for the respondents four weeks time }
/ m ' ¥ spondents to filei
' é,\ PPN, 4 1o ' ~ is allowed to the respon E.

written statement, List on 28,5,2004
for orders. :

i

Comsl 4 boln portie.
4\1? ‘ | ' In~-terim ordexr dated 1.3.2004
¢ Vol . R shall continue’? '

NO‘W?:“»-LM MWM/;\\\ ' o ) ’
M M«A /\’—:L(,O‘(t '

\:@/\,,9_«@#,
" Member (A)

%W“ Coom |
. 28.5.2004 Since Mr’./ A. Deb Roy, -

/
. J\%‘ w'/bw heen I - learned ‘S'r_... C.G.S.C. for the
.ZT;WPQ- ) : respondents is on leave, list onm

?;% | o 1.7.2004 for orders. Interim order.
%07 ' : dated 1.3.2004 shall continue.
Wyf6lob
PSS e ‘. .
Wj§ Ans Aeer fred
() AeoRodl- & M‘ T mb

0}@ e 21474044 Presents Hon'ble Mr.X.V. Sachidananda
e Judicial Member,
« ™

Memher (A)

Hon'ble Mr.K.V.Prahladan, A&}fa‘i'st ra

6@0'7 o order - - tive Member. |

c,’iaiiey( AL /5/ 6y _ when the matter came up for hearing the

Sent A2 D/Sechror " “'léarned counsel for the applicant submitted

Hov SAong Fo Her that he would like to file rejoinder.

Coremsel o both Pour weeks time is granted for £iling of

+ | rejoinder, Post the matter on 238,04 for

WW' A ‘ é orders. Interim order shall continues .

4%’ g | ;{g« ‘ @W Member(J)
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2348404, Present: Hon'ble Mr.D.C.Vema.
Vice-=Chaiman,,

Hon'ble Mr.K. V. Prahladan, Administra=
tive Member.s -

Heard learned counsel for the

ocde~ St 23/8]04 parties
M;- e ) ik ‘The reply has been filed by
“ %— %‘t lae‘ﬂ\ the Respondents, The Interim Order
wAvoeka. © was passed on 73,3{04staying the
e \00\/\"1\"“"‘)) impugneé@ order. When the matter was
: ,‘0 4 fixed for hearing the learned counsel
%/ﬁ]{ﬁé ‘ for the applicant prays for ad journe

“ment to file rejoinder, To-day also
the learned counsel for the applicant
prays for foyr:weeks time to file /..
rejoinder, Four weeks time is allowed
to file the rejoinder, On that day
A if he fails to f£ile!. the rejoinder,
- the case will be heard on merit.and

le L( the interim relief will be vacated,
ﬁ?"'x ‘?:l& v List on 27.9.04 for orders,

Member Vicgc/l‘mm
!) N/; Api /ﬁaw ot im an
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3 No BD el saamster

- 27.9.2004 pPresents The Hon'ble Mr.Justice R.K.
¥ W&’f Batta, Vice~Chairmane.
» J‘Jé The Hon'ble Mr.K.V.pPrahladan
v ;LL[Q(UQ' . Member (A).

Mr.H.K.Das, learned counsel for the
applicant as well as Mr.A.Deb Roy,
learned Sr.C.G.S.C. for the respondents

orde~ Gt 2%19/) 0% | were present.

W“j/ 1o Joayvs List the matter for final hearing

/—}dvotufﬁ%e’/ Lol on 4.10.2004. Interim orcer dated
é/ﬂLLKfV\’ : 1.3.2004 shall continue till the next

P - date.
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The Hon'ble Mr Justice R.X.
Batta,‘Vlce Chalrman.’ L

- -The Hon'ble Mr K.V, Prahladan
S Member (A).

No ‘one: appeared for

applicant when the matter was called.

Mr.

A.Deb Roy, learned Sr.C.G.S.C. was

present on behalf of the respondents.

On

21.7.2004 learned Advocate for the

applicant had seught.four weeks time.

to file .rejoinder. The matter again
came on 23.8.2004 - for hearing and -
learned Advocate :for the applicant-

the -

again eought four weeks time to file-

rejoinder.
has

matter was fixed for final hearing'

been filed on 27.9.2004,.

today}

dispose.

today:

Though we are not

of uthe matter on merits

in the absence of

Tt appears that rejoinder

The.

-inelined to

learned:

Advocate for the appllcant, yet it is

considered necessary that the 1nter1m

order,

Hl.

diligently

which is continuing

be vacated,

3.2004/ since the applicant is not

prosecuting the matter

before this Tribunal and the matter

W

e

mber (A) Vice-Chairman

since

is being dragged. Even otherwise, the
Q—’C‘M"‘J ] . .
expamded deputation period will end
on 5.11.2004, |
In the facts and circumstances,

xwe are vacatlng interim order dated
v 3 R
¥.2004,. List the matter for flnal“
‘hearing on 8.11.2004.

- . -
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. Al
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applicant. » :
! Thef application, in our view,
has become infructuous since the

+ extended deputation period has al-
8 ! reddy expired on 5.11.2004.

' In view of the abdve, the
application is dismissed as infru-
ctuous with no order as Lo Costs.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH : GUWAHATI

O.A.NO. 51 OF 2004

* Shri Biswarup Purkayastha - Applicant
| Vrs.
The Union of India & Ors. - Respondents

List of da‘ft‘es;.;»land' synopsis of the case.

SI. No. Dates Synopsis

1.

2.

27 -02-2004  Original application.
27 -02-2004  Verification.

01-11-2000  Order of deputation for initial period
of 1 (one ) year from 06 - 11 - 2000
( Annexure - | ).

03-10- 2001 Order of extension of deputation for
a further period of 1 (one ) year from
02-11-2001 to 01-11-2002
( Annexure - 1 ).

25-11-2002  Order of extension of the term of
deputaion for a further period of
1 (one) year from 06 - 11 - 2002
to 05 - 11 - 2003 ( Annexure - liI).

23-12-2003  Order of extension of the term of
deputaion for a further period of
1 (one ) year ( 4th year ) from -
06 - 11 -2003to 05 - 11 - 2004™
( Annexure - IV).

19-02-2004  Order of repatriation t6 parent office
i.e., O/o. the Sr. Dy. Accountant
General, (A & E ), Nagaland, Kohima
‘with immediate effect being relieved
of duties on 29 - 02 - 2004
( Annexure - V).

23-02-2004  Represent ition dtd. 23 - 02 - 2004
of the applicant for retention in the
Borrowing Office, i.e., O/o. the
Accountant General, ( A & E ), Assam
for the 4th year upto 05 - 11 - 2004.

Page
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IN THE CE:NTRAIG:QJDVM; NISTRA "IVE [TRIBUNAL
GUWAHATI BENCH t::::s2:esss:: GUWAHATI,

0.A. No. ___ 4§/ _ OF 2004

Shri Biswarup Purkayastha. T
| | e...e Applicant.
- Vrs - 4 o
The Union of India & Others.

sevee Respondents.

- 'sl.No. Particulars Page Nos.

1. Original Application - I— 6

2, Verification - T
3. . Annexure-I - B
4, Annexure-II - S

D | Annexure-III - lo
6‘-. o Annexure-IV - L
7 * Annexure-V | - |2
8. Annexure-VI - 19

Filed by : (H.K.DAS)
Advocate.
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An application under Section 19
of the Central Administrative
Tribunal Act, 1985.

0.4A. No. 57 of 2004

Shri Biswarup Purkayastha,
Senior Accountant,

Office of the Accountant General
(A & E), Assam, Maidamgaon,
Beltola, Guwahati-29. - |

see.ess Applicant.

- Yersus =

1. The Union of India, represented by
the Secretary to the Govt. of India,
Ministry of Finance, New Delhi.

2. The Comtroller and Auditor General
of India, New Delhi.

3.  The Accountant General (A & E),
Assam, Maidamgaon, Beltola, |
Guwahati-29. '

4,  The Accountant General (A & E),
Meghalaya, Shillong-1.

5, The Establishment Officer, Office of

| the Accountant General (A&E),
Meghalaya, Shillong-1,

eesse.. o Respondents.

Contd..... P.2.
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1. PARTICULARS FOR WHICH THE APPLICATION IS MADE :

(1) That this application is filed for quashing

the impugned order No,.386 dated 19.02,2004 issded by

the Establishment Officer, Office of the Accountant

General (A%E), Meghalaya, Shillong, repatriating the

o petitioner to his parent office at Kohima with
immediate effect having been relieved with effect
from 29,02.2004.

(2) That the aforesaid repatriation order dated
! 19,02.2004 has been issued despite the deputation
| service having been extended for one year (4th year)
with effect from 06.11,2003 to 05.11.2004 vide Order
No. 261 dated 23.12,2003.

(3) That the said repatriation order dated

19.02.2004 has been issued without affording any

- notice of reasonable opportunity as required under Appendix
(F.R. 9(25) 5, clawe i of us FRo 2 S-Rp, |

T—

2. LIMITATION &

That the instant application is filed within
the prescribed period of limitation as provided under

Section 21 of the Administrative Tribunal Act,1985.

3, JURISDICTION OF THE TRIBUNAL :

That this application is well within the
jurisdiction of this Hon'ble Tribunal as reguired
under Section 14 of the Administrative &mk, Tribunal

Act’ 19850

Contdo s 00 PO 30
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4, FACTS OF THE CASE :

(1) That the petitioﬁer is a Citizen of India .
He has been serving as a Senior Accouﬁtant in the
office of the Accountant General (A&E), Nagaland,
Kohima, |

(ii) That the.petitianer was selected for
deputatidn}service under usual terms and conditions
initially for a period of 1(one) year from the date

of joining in the office of the Accountéht General
(A%E), Assam, Maidamgaon, Beltola, Guwahati-29 vide
Order No.179 dated 01.,11.2000, and he joined accordingly

in the month of November, 2000.

A copy of the order dtd. 01.11.,2000 is annexed

herewith and is marked as ANNEXURE-I.

(iii) That the term 6f deputation service of the
petitioner was extended for a further period of 1(one)
year with effect from 02.11.,2001 to 01.11.2002 vide
order No.119 dated 03.10.2001. “

A copy of the order dated 03.10.2001 is annexed
herewith and is marked as ANNEXURE-II.

{(iv) That the term 6f deputation service of the
petitioner was extended for a further period of 1(one)
year with effect from 06.11,2002 to 05.11,2003 vide
order No.145 dated 25.11.2002.

A copy of the order dtd. 25.11.2003 is annexed

herewith and is marked as ANNEXURE-IIT.

(v) That the term of deputation service of the

petitioner was extended for a further period of 1{one)

Contd... P.&.
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year (4th year) with effect from 06,11.2003 to
05.11.2004 vide order dated 23.12.2003 being No. 261.

A copy of the order dated 2%.12,2003 is annexed

herewith and is marked as ANNEXURE-IV.

(vi) That having been extended the term of

(e SO A A

deputation service upto 05,11.2004 (Annexure-IV) of

the petitioner, the Establishment Officer, Office of
the Accountant General (ASE), Meghalaya, Shillong has

abruptly, repatriated the petitioner 10 his parent

office of the Accountant General,(A&%E), Nagaland,
Kohima vide his impugned order No.386 dated 19.2,200&.

A copy of the impugned order dtd. 19.02. 2004

is annexed herewith and is marke@ as ANNEXURE-V.

(vii) That vide the impugned order atd. 19,02.2004

(Amnexure-V), the petitioner has been relieved of his

duties in the office of the Accountant General (AXE),
Assam with effect from 29.02.2004 (A.N.).

(viii) That the respondent Nos. & and 5 have issued
the repatriation order dtd. 19.02.2004 (Annexure=V)
without giving any notice to the petitioner as
_ clasece N o HaFR23Ro,
provided undeg(F. R.4(29), Apendsrs;Thus the aforesaid
/
order is not tenable in law and is violative of the

principles of natural Jjustice.

(ix) That the representation of the petitioner dtd.
23, 02,2004 submitted to the Accountant General (ASE),
Assam praying for retention of the petitioner on
deputation service upto 05.11.2004 is under process

and final decision thereon will take sometime.

Contde... Pe5e
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A copy of the representation dated 23.02,200h

is annexad herewith and is marked as

ANNEXURE-VI.
5. GROUNDS OF RELIEFS ‘¢ .
(i) For that the respondent Nos. & and 5 have acted

illegally in issuing the impugned order of repatriation
dated 19.02.2004 (Annexure-¥) to the petitioner without

giving prior notice as required under F.R¢ 2. s Y.

-

(11)  For that the term of deputation service of the.
petitioner has been extended for the 4th year upto
05.11.2004 after taking due consideration of the health
condltlon of the petitioner himself and also of his

aged widowed mother and other difflculties of his family.
Such being the position, if the deputation term of &th
year of the petitioner is abruptly curtailed without
assigning any reason and also without §rior notice, the
hardships of the petitioner in all fronts will increase
with mental agonies resulting in deterioration of his

health condition and mental peace.

(iii) For that the petitioner is required to gax go
frequently to BAUL MON at Jadavpur, Kolkata for medical
check=up. The éged mother of the petitioner has to
undergo frequent medical check-up. It would not be
possible for the petitioner to render necessaryAServices
to his sick aged mothér if ne is not all&wed-to stay at
Guwahati to complete his deputation term being the only

male member in his family.

6. DETAILS OF REMEDY EXHAUSTED :

That the petitioner has_exhaastgd the depart-

mental remedy which is available to him.

Contde... P.b.



o

-6 -

7. MATTERS PREVIOUSLY FILED OR PENDING IN OTHER COURT :

No matter is pending in other court and/or

no matter on the issue has been filed by the petitioner.

8. RELIEF_SOUGHT :

In view of the facts and circumstances stated

above, the petitionér prays for the following reliefs :-

a} . That the impugned repatriation order dated
19,02,2004 (Annexure-V) being bad in law and the same
being violative of the principles of natural Jjustice,

the said order be quashed/set aside.

b) That the petitioner be allowed to stay at
Guwahati for the 4th deputation term upto 05.11.2004
—

jssued vide Annexure-IV.

9. INTERIM RELIEF PRAYED FOR :

Pending disposal of this O.A., the humble
petitioner prays that Your Lordships would be pleased
to pass necessary order/orders staying the operation of

the impugned order No.386 dated 19.02,2004 (Annexure-V).

10. PARTICULARS OF BANK DRAFT/INDIAN POSTAL ORDER :

f-P.0- No: |lc53§q 8227&512:414 2 -02.- Aroly
{Qﬁw&w G.P0. y Georalal .

e

CQntdo . P. 70 Ver'ifica‘tion.
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"VYVERIFICATION

‘_I, Shri Biswarup Purkayasthé, aged’about
40 years, Son of Late Basanta Kumar Purkgyastha,
resident of Barthakur Mill Road, Ylubari,Guwahati,
District - Kemrup (Metropolitan), Assam, do hereby
verify that the contents mentioned in foregoing
paragraphs from 1 to 10 are true to my knowledge
and belief and fha£ I have_not suppressed any
material facts.,

And I sign this verification on this 27th

-

day of February, 2004 at Guwahati.
SIGNATURE OF THE APPL@CA
Place :- GUWAHATI.
Date t= 27-027200k.
g
”\‘5

TN
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OFFICL OF THI« SR. DY, ACCOUNTANT GENERAL, (A&E),
AR NAGALAND : KOHIMA

Adm/A&E/Order No 79 Date : 01-11-2000.

- : Su Blsi’vamp Purkﬂyaslha Sr. Acctt on bemg selected for deputcmon under usual
L IR ’k 4 e

& \._1‘36_..,.5,:& ' - }'nl a0 t—\svl"
terms and conditions initially for a penod of I(One) ycar from” theﬂdate of ] Jommg on’

deputatlon stands released on the 1% November; 2000 (A/N).

The official js dxrected to report for duty in the Olo. the Accountant General, (A&E),

Assam; Guwahatl ‘ l .. : ‘ ‘&
. v . . - l.

The off cial has been. grantcd 2 (Two) days’ E. I.r for 2nd and 3" November, 2000.
Aﬂm c\pny oflns lcwc hc Will join his new asmgnment '

(Au’lhority" Orders of the Accountant General dated 24 10 2000 in at page/lOSn of

ﬁlc No Admn/A&E/2 8/98- 99Nol II) .e.:;; R R '.i_-’
' i
N 'i ‘, '. | . sd/-
‘ o ' ACCOUNTS OFFICER (A)
No. /\dmn//\&E/PT“/B”/8'9-9\)/&1 b~ 83 Date : 01-1 ]-2000
Copy to: e
I. Sri Biswarup Purkayastha, Sr. Accu. Hc is directed to report  for dutyu.j';,;.'
| ‘ ghe  Olo.  Accountant General, %
n A 3), Assam, Guwahati on expiry
e of' his sanctioned E. L. on for 2" and
o e 3" November, 2000
.2. The Accountant General, (/\&F) .
Assam, Maidamgaon, Beltola, For information pleasc.
Guwahati — 781 029,
3. The Accountml General, (A&LZ), For information plcasc with
S Mcghalayd Slnllong~ 7936401, .-~ - reference to the letter No.
-~ . ' ESTT.-1/8-11/87-88/2705, dated
15-9-2000
4. The P.A. O. (L.ocal).
5. The Advance Table (Admn. ) (I,,ocal)
6. The Bill Table (Admn.), (Local).
7.

The Scrvice Book/Personnel I‘llc Tdblc (Admn)), (Local) ' y
Thc Cashicr (Local). ,

575{/ £ ,& % /”/f//'fig/ﬁq

P /?ZZZ’”?& ACCOUNTS OFF]

o
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OF F ICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM,
i MﬁlDAMGﬁON BELTOLA, GUWAHATI 781 029.

oy

[

Addn-1 Qrder \o 119, e . .
CoT . i _ Date: 03. 10.2001 .

PO =
el

+ +In pursuance of 0/0 thc Sri Deputy Accountant General (A&E) Nagaland’s letter No.
\dmn-l/A&E/Z 8/2000- 20001/744 dt. 07.09.2001 the term of dcputation of Sri Blswarup
trkayastha, St. Accountant'in’ the O/O Accountant General (A&E) Assam Guwahati is herebys:
extended for a funher period of one year w.e.from 02.11.2001 to 01.11.2002. ) ‘M

- \ 1%

Sdf- -

Deputy Accountant General (A&E) ‘
No.Adnm-l/chm./e-y/'zo1-200?11931-;;42 | " Date: 03.10.2001
Copy forwarded to: ’
1) The Pancipal Director of Audit, NF Rly. Maligaon, Guwahati — 11. | - ‘

2) The Accountant General (A&E) Mecghalaya etc. Shillong.
3) The Accounts Officer (A), /O the Sr. Deputy Accountant General (A&E) Nagaland, Kﬂluma
for information with reference to his letter No. Admn-1/A&E/2-8/2000-2001/744 dt. 07.09.2001.

4) The Establishment Officer (M), O/O the Accountant General (A&E), Meghalaya, etc. Shillong.
5) The PAO Local. L :

6) ‘The SO /¢ Admn ~ 11 Section.
7) The AAO i/c confidential Cell.
8) The Private Secrctary to AG (A&E) Assam, Guwalmn
9) The Senvice Book Group.
~10) Sri Biswarup Purkiyvastha, Sr. Accountant.

11) The Hindi ()mcu i/c Hindi Cell. Tl is wqm,s‘lul to issue Hindi version of this mdcr from his
end.

12) Admn-1 Order Book.

P
[P
133-11

Sr. Accounts Officer (Admn)

3
a

B.Pur
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OVEICE OF Tty JCCOUNTANT GENERAL(A&Y), ASSAMBELTOLA GUWATIAT oo
v, o [P ‘ / R
Admn. OrderNo j43 1 Daed 35402002, L, 0

In.;um'u;n}cc aof vio he Sr. DAG(ARE), Nagaland's fetier No: Admn.d\&I?/2~R/2ﬂ00~l"f/'3U.
dated 8.11.2002, the term of deputation of Sri Biswarup Purk

ayastha, Sr. Acctt. in the Qo the
e .
AGAREY, Agrsam, Guwaly

ati i hereby extended for a turther period ot one year w.e.f, fiom

61120020511 2003, L '
| 1 - Cedl
' Deputy Accountit General(A & VL.C)
Now Admn 1Mepind6-172001-022826-283 7 Dated 25.11.2002-2
. . ST RS Lyl L dr e 1 e *
Copy forwarded Lo :- ’ |

I. The Principal Director of Audit, NI, Railway, Maligaon, Guwahati-11,

2. The A.G(A&E), Meghalaya. ctc Shillong, R - oo

3. The A.C, OO the Sr. DAG(A&E), Nagaland, Kohima for information with ref to his lgte No..,.. ="
Admn/ A&E/2-812000-01/312 dwed &.11.2-002. It muybo mentivned here thyt 2% yéur len M‘Gr’ :

Sri Puikayastha, Se. Accll. was extended from 2.11.2001 1o L1L.2002 vide your letter no. D
AdiwA&IL2-8 2000-01/744 dated  7.9.2001. Now 3% year tenn of deputation of Sri -

Purkavastha, Sr. Accountant has been extended from 6.11.2002 10 5112003 There js a P

discrepancy of 4 days i.e. fiom 2.11.2002 to $.11. 2002, This may kindly be clarified. On rectipt L
of reply the same may be regularised. ' ' '

“The Establishment Officer (M), O the A G(AKE), Mcghalaya, ete. Shillong,
‘The PAQ focal,
The A AQ, Le confidential cell,
The S.0. 1C Admn.2
The 510 the A GIAXLE), Aseam, Guwahati,
S.B. Group.
- Shri Biswarup Purkavastha, Sr. Accountal, : -
. Sr. Hindi Translator, ifc [lindi Cell. He is rcquested to issue Hindi version of therorder ﬁQm hig
end. - iy )

L

—— et
—

—
to

- AdnnL 1L Order book. ‘ ' o /(-f\“f

N
Sr. Acciity Officer{ A)

N

- (5. 2’;&/@7)
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OFT ICE. OF THE ACQOUNTANT GENERAL (A&E) ASSAM,

MAIDAMGAON, BELTOLA, GUWAHATI - 781 029. W
Admn-1 Oukl No. 261 o Dated: 23.12.2003 -
In pursuancg of O/O the Sr. DAG (A&E) Nagaland’s letter No. Admo/A&ER- - *Qs’;j;
8/98-99/939 dt. '15.12.2003 the ‘term of deputation of Sri Biswarup Purkayastha, Sr.
Acctt. in the O/O the AG (A&E) Assam, Guwahati is hereby extended for a further
period of one year (4™ year) w.c. from 06.11.2003 t0 05.11.2004.
Sd- oy
. Deputy Accountant General (Admn & VLC) S0
No. Admn-1/Dcpm./6-1/2903-04/75433-59 ' Dated: 23.12.2003 ;e

Copy forwarded to:

1) “The Principal Dircctor of Audit, NF Rly, Maligaon, Guwahati - 1.

2) The AG (A&L) Mug,lmlaya ete. Sfulloub

3 The Lsmhhshmnm Officer ( \l), LG ihe AG (A&E) Megh. ete.. Shillong,

1) Seo VO (Y), OO the St DAG (A&E) Nagaland, Kohima for information with
reterence to his letter No. Admn.s A&L/2-8; “8-99/939 dt. 15.12.2003.

3} The AAO e, PAQ Local.

0) AAQ Ve, Admn-11,

7y Service Group/Rudget Group. ‘ DT

8) AAO ve. Confidential Cell. ' '

9) Hindi Cell. He is requested to issue Hindi version of this order from his end. tL

~10) St Biswarup Purkayastha, Sr. Acctt.
0 T
Tl
o

11) Private Secretary to the AG (A&E) Assam. Guwahati,
Sy Avcounts Officer (Admn)

%3

12) Admn-1 Order Book.

ot freod A e e
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i) Sti Biswarup Putkayastia 1 .
2) Smu L. Bhowmxcl\ St. Acclis. O/o the AG (A&E) Assam, Guwahati,
3 S .Tyolmm j Mukherjce -
d) §ri\S:'mjo)"'j!?h'ultacharjcc

« T ox
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T IR, A NNEKu RE"‘I
' .. N !: M '. ‘£~'}- '2' «f “t i : ’
ur\lcl’%u m« HH' m He UNMNI G lmi' RAL (A& TE) ML blIALAYA LIL
gLl' LONG
A LT S L
sl Order No. 336 Duated: 19-2-2004
- dhe loliowm;v Sr. Au,lls ol lm U/o lhc SEDAG (A&t

) Nagaland presently on dcputauon
eghalava, wblullono & AG (A&E) Ass

w(hdh‘ offentte b e o

in lhc ()/o thc AG: (A&L

1+

am. Guwahati are repatriated to,r T
l!m; n: 19'11,' ﬁﬂp r-*"w;lhl :
1 A

A
S

Su uaﬂj } c"hlu RUNAN O:IO 'shc AI\G (AL& ‘ I‘v{»’l,hula.ya et\-, uhllAOub.

, Yo
1he ““‘.’,‘9,‘:’ u.\ls u(\, iclicved of their duu\,s it the lc%pwtnu Oﬂiwa w.e.f. LQ 4-4004 i

AN for reporiing back for uuuy in the Gro the Sr. DAG (/\&n) x\oluma Ivagaxand

Authority:- AG's orders dt.Y-2-04 at PR/25N of the fiie|

L) o ==

Memo No. stt-1/§- LIS 2003-04/6336-6349 - Dated 19- 1.004

o m\v {oy |n!n|m ation na ncncqqgr\f -u*“nn {0 - R

i Tie DAG (Adnming i o ihe AG (A&L) Assnm, Maidamgaon, Beitola, B

2 The Sr. A0 Ve Adimn Guwahali=29. with a request do releage the officials crmccmuf: b
Ww.e.d, 29-2-04 under iniimatiodn to tis Cflice.

3 The Sr. DAG (A&LE) Ofo the St DAG (A&E) I\ohxma. Naaal:md

4. 5.5, Group, *%* '

5. Gradation List ST ' S B

G. SO Eatt-2,

7. vay bili Group, Y

R. PAO (Local) . ‘

5. AAG Coufidential Cuit, ' , ’ B

10. PS ta ACT. . *

il Stean 1o S 12AC (A). ST # ety ) -

l

1

i

IS
-

.
Steno 1o DAG (AL/VLC) ,:
( ' ‘:
|




To -
The Accountant General (A&E), Assam,
Maidamgaon, Beltola, -
Guwahati - 29, e

Sub:  Request for retention on deputation,
. ) Al

. ) ' In.
- . i’,}f{b;‘?_}é -
P

Sir, :

With due regards, I am to state that for the 4™ year I am on deputation scrvice in your © '
office and through out the period ] am putting in my sincere service to the satisfaction of my -
superiors.

Sir, only on 2,3/(2//9-"@3 my per iod of deputation in this office has been extended for
the 4 "\um up to 05.11.2004.

That sir, I have got various problems in my family front. Being the only male
member in my £ mily [have to look afier and take care of cach and cvery matter conceming
my {amily. My widowed mother is severely sdcl\, cvery now and then requiring medical
attention. My d4(four) vears old child has just started going to school. My wifc is an
cruplovee of the BSNT.

Sir, my request for deputation to the O/O the Accountant General (A&E) Assam,
Guwahati had been conceded to by the kind and sympathetic authoritics of both the oﬁu,cs\, .

in concurrcnce with the HOr's ofiice. R

At

That Sir. it will not be out of place to mention that I myself suflered severe mental
depression and tor this [had 1o undergo Medical treatment at the Yu\Ul MON, Jadavpur,
Kolkata [or long 3(five) months end lor that whole period I bad to stay “on leave. Al regular
ntervals Tam uqumd’!‘*ﬁ‘ﬁ‘f"r the follow up of the treatment.

Sir. suddenty on 23.02.2004 1 have received an order terminating my dcputa(non n
(his office with cffect from 29.02.2004 which has come to me as a bolt from the bluc since
at this juncture i1 have to go away leaving my family back at Guwahati then all my family -
members including me mll subjected to severe mental sufferings. Again the conditions of .
my family do not allow me To taks my family along with me to Kohima. On the basis of the

extension of my deputation I chalked out and ammgcd out all the family matters including
the eve surpery of my mother,

Sir. in the tight of the facts and problems faced by mic as mentioned above 1 would
request vour kind honour to retain me in this office and thus facilitate me to look after my
Gamily well and oblige me. If required Tam ready to accept a lower post.

Fhanking, vou Sir.

N

‘l-l)
%

Yours f{; aithfully, ,

/,e M%
! X )v 2 acrb “
BISWARUP PURKAYAST HA
Sr. Accountant, .

P g ol

Ta

..re"
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI
(BENCH AT GUWAHATI

IN THE MATTER OF :

O.A . No. 51 of 2004

R

)
ol

Sr C. G

ne
ey
a S

® A 7. Guwszralt Bench

' Shri Biswarup Purkayastha APPLICANT
-VERSUS-
1. The Union of India, represented by the Secretary to the

Government of India, Ministry of Finance, New Delhi.

2. The Comptroller & Auditor General of India, New Delhi.
3. The Accountant General(A&E), Assam, Guwahati.
4. The Accountant General (A&E), Meghalaya etc.Shillong.
5. The Establishment Officer, Office of the Accountant
General (A&E), Meghalaya etc.Shillong,
RESPONDENTS
-AND-
IN THE MATTER OF :

Written Statements submitted by all Respondents.

/
Written Statements

e

The humble Respondents submit their written statements as
follows :-

1. That with regard to paragraph 1(1) of the Application, the Respondents

have no comments to offer.

2. That with regard to statements made in paragraph 1 (2) of the Applicatiof,

the Respondents humbly submit that the period of deputation in respect of the

applicant was neither extended by the Cadre Controlling Authority nor was

- approval accorded by the Cadre Controlling Authority i.e. the Respondent No. 4

for extension of the deputation. A deputationist can always and at any time be

repatriated to his parent department.

3. That with regard to the statement made in paragraphs 1 (3) of the

Application,’the Respondents humbly submit that under the standard terms of




deputation, no notice or reasonable opportunity is required to be afforded to a

deputationist on reversion to his parent organisation.

4. That with regard the statement made in paragraphs 2 & 3 of the

Application the Respondents submit that they have no comments to offer.

5. That with regard to statement made in paragraphs 4 (i) and (i) of the

Application the Respondents have no comments to offer.

6. That with regard to the statement made in paragraphs 4 (iii) to (v) of the
Application, the Respondents humbly submit that the applicant was transferred on
deputation to the Office of the Accountant General (A&E), Assam, Guwahati
with the approval of the Respondent No. 4 i.e. the Cadre Controlling Authority
but the. extension of the period of deputation beyond 01.11.2001 was not made
with the approval of the Cadre Controlling Authority.

7. That with regard to statement made in paragraph 4 (vi) of the Application,
the Respondents humbly submit that the action taken by the Cadre Controlling
Authority i.e. Respondent No. 4 was correct as the deputation term of the
Applicant expired on 01.11.2001. As the deputation beyond 01.11.2001 was not
with the approval of the Respondent No. 4, the Applicant was reverted back to his
parent department. A deputationist can always and at any time be .rgpatriated to

his parent department.

8.  That with regard to statement made in paragraph 4 (vii) of the Application,
the Respondents humbly submit that the action of Respondent No. 4 was correct

and justified.

9. That with regard to statement made in paragraph (viii) of the Application,
the Respondent No. 4 humbly submits that there was no orders in the FRs and
SRs that state that notice has to be given to a deputationist on his relief for

repatriation to his parent department. Clause 11 of Section V of Appendix 5 of the
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FRs and SRs, under the standard terms of deputation does not state that notice is
to be given to a deputationist when reverting him back to his parent organisation.
The contention of the Applicant is not correct and thus the action of Respondent

Nos. 4 and 5 are in order.

10. That with reference to submission made in paragraph (ix) of the

Application, the Respondents have no comments to offer.

11.  That with regard to statements made in paragraphs 5 (i) of the Application,
the Respondents humbly submit that in view of what is stated above the action of

Respondents No. 4 and 5 are in order.

12, That with regard to statement made in paragraph 5 (ii) of Application, the
Respondents humbly submit that the term of deputation in respect of the applicant

was never extended by the Cadre Controlling Authority i.e. the Respondent No. 4.

-,

13. That with regard to statement made in paragraph 5 (i11) of the Application,

the Respondents humbly submit that they have no comments to offer.

14.  That with regard to the statements made in paragraphs 6 & 7 of the

Application, the Respondents submit that they have no comments to offer.

Relief(s) sought for

15, That with regard to the statements made in paragraphs 8 (a) & (b) & 9 of
the Application, the Respondents submit that the stay order in the matter of
repatriation should be set aside as because the need for repatriation of the
deputationist has arisen.

That in view of the facts and circumstances stated above the Respondents
humbly pray that the present Application be dismissed with costs in favour of

Respondents.



T N

L .

N

VERIFICATION

(A3 ) . ‘
I Shri S. A. Bathew, Sr. Dy. Accourtant General (Admn), O/o
The Accountant General (A&E), Meghalaya, Arunachal Pradesh and
Mizoram Shillong do hereby ‘solemnly declare that the statements are

true to my knowledge, belief and information and I sign the

. Aot
Verification on the_ 27 day of May 2004 at Shillong. ,
: o ‘ .
] ’i [ 7"_—’|——_‘" |
, - ' (S. A Bathew)
. DEPONENT
\ ¥
. ‘\ ' ‘t
. IdentifiedAry
. {
f : T
ADVOCATE

Solemnly affirmed and sworn before me this day

‘ TH “_
the 27 May 2004 by the deponent

abovenamed on being identified by LKy

Advocate, Shillong. .
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OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM,
o MADAMGAON, BELTOLA, GUWAHATI - 781 029.

Admn-1 Order No. 119

Date: 03.10.2001 - .
In"piirsuancé of O/O the Sii Deputy
Adnn-1VAKER2-8:2000-20001/744  dt,
Parkavasthy, Sr. Accountant in the O/Q
extended for a further period of one vear w

Accountant General (A&E) Nagaland's letter No,
07.09.2001 the term of deputation of Si Biswarup
Accountant General (A&E) Assam Guwahati is hereby v is.
.¢.from 92..11,2001 to 01.11.2002. o

-

) Sdf.
Deputy Accountant Generul (A&E)
o Adma-1/Deptn./6-1/201-2002/1931-1942 Date: 03.10.2001

Copy forvarded 1o:

The Principal Director of Audit, NI/ Rly. Maligaon, Guwahati - 11.
2) The Accountant General (A&E) Meghalaya etc, Shillong,

The Aceounts Officer (A), /O the Sr. Deputy Accountant General (A&E) Nagaland, Kohima
for information with teference o his letter No., Adimn-1/A&E/2-8/2000-2001/744 dt. 07.09.2001.
)

Ihe Establishment Officer (M), 0/O the Accountant General (A&E), Meghalaya, etc. Shillong.
5) The PAD Local, . ‘

6) “The SO e Adimn - 11 Seetion.
7) The AAO bz confidential Cell,

8) The Private Secretary to AG (A&E) Assam, Guwahati,
9) The Service Book Group. .
~10Y Sy Bisswarup Purkavasthug, Sreo Accountant

1) e Hindi Officer /e Tindi Cell. Te 18 1cqm.|c§‘lcd to issue Hindi version of this order from his
chd. ‘

12) Adnin-1 Order Book
C

\’\
Sr. Accouns Offider (Admn)

- L -
(1.7:;4;‘*7’ 2 R /4“ : 5

B.Pur ’
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Adnm Ordes g 405 SR
M POt e of vy e St DAC v(/\&L), :tuulnml's letier No; A(hnn.fz\& F/2-R/'Jl)()(,)~ul'3l)_
dateq B.11 200> the tery ol (lcpumnon o! 8y Bm\nmp Punka\mlha Sr. Acctt, i the g the -
! /\,(?(.\.Y.zl’.) Ausany, Guwapgy; in hcrch) extendert [, A furihey pering o me year well finm : R 03
. :_; Ua-
6.1, 2007 ¢, Sy, 2003, : .
gl ding
l):pul_y Accouulaml Ucn:rn!(:\ & V1) )
. v ~act
[TOR !mn,'/l).pln G700 0228 2;. 2R3y Dty 251 '.20()2-:‘ . ) L.
!

Copy lut\uvdul ly ..

Lo Pringip, Disceior of Andi, NI Railw, Y, Ma]rg,:mu, Gumhati-“.

S The A GlAg ). I\vfcv;,hn!n_\'a, clc Slu'“ong. Cint
The z., Othe g AG(A&E), h{ngnlancl Kohinya for informyq 1ation wjy, V1l (o his lettse \{\ Q
A(lmnfr\&l i3 R'ZU()O-”(/RJ.? thited R.1 1.2-00), It miy e Nl }wrv thm 2""y vur Wo S )

Sei lmka Yastha, "5 CCH yway EXTengey| fiom 3 11,2 TS 12007 Vide yopne leller no, . 0%
Adigy A g 2-8 2000.01/74, dateq 7.9.2001, Now 3¢ Year lcnn O depyy Mion o Sei , |
)mlmn:vh . St Acconniayy has beey CXISh e f‘om G 1.200) 4, 2003, 9y, ere jg g4 C cer {:
discrepane oy nl ddays g iom 211, 2x to s.11, 9 W2, 11y hiay kind Ily ba cla itied, lcctm( T

Of reply 1o Shne may e egularise .

“The Estab hshmcnl Ofticer (M)

M Ofothe A U, A&KE), Mcg}mh;n cte, Slu‘ﬂong,
Jhe pac, h":al.

4.

hy

6. The AA [T Mlid ey Jeely

T The N), Adnny )

B Ihe; S50 e AN PRy ) Assagy, Giwal "t
9. J\uup

LU Sy Bigw, uplnlkn an

tha, 5. ..uuunwul
N2 Hing; '."lﬁhhll i'c

“I'l(“ Cell, }

He g fequested 1 s8¢ Hindi Yersion of ”l(!.v")ldtl' fi
etrd.
1, Admn Order bool.,

: '-‘(nn hiie

e, AcCrarmiy ('N!iuct( A)

ad
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UFIICK OF TUE ACCOUNTANT GENERAL (ASE) ASSAM, .
oo AIDAMGAON, BELTOLA, GUWAHAT] - 781 029,
Adma-1 Opdey No, 261 77 el 2T - D.’l-lcd:—-ij.hfm)_j‘

bt putsuance of O/Q) the Sr. DAG (A&L) Nagaland®

8 letter No. Admn/A&L/2-
8/98-99/939 (. 1

12,2003 the term ol deputation of Sn Biswarup Purkaynslha, Sr.
Acelt. in 1he D0 the AG (A&E

) Assam, Guwahatf ig hereby extended for a further

Sdy/- / :
Deputy Accountant Gencral (Adum & VLQC)
o, x\(hmhl/I:)C]a!n.-/’;-l.":’.()OR-(N/7548~59 3 Daled: 23.12.2003

Copy fonwarded to:

period of one year (4" Year) w.e. from 06.11.2003 (0 05.11.2004,

Y e Principai Dircctor of Audi, NY Ry, Maligaon, Guwahatj - 11

2) The AG (AR L) Meghalaya e, Shiltonyg, ’

3 the Esiablishaen; Officee (hi), UG me AG (A&L) Megh. cte., Shillung.

1S NOD Gy, o KO e S, A (A&E) Magaland, Kohima for information with
reference to bis aper No. ,-\dwn".‘\&l_i/B-?::‘)xJJ‘)/‘)B‘) di 15.12.2003.

The ANO L PAO F.ocal. ’

651 AN e, Admn-11.
7) Service GreupiRidaer Group,

8) AAQ i, Confidential Cely, _

N Hindi Cell. 1o e tequested o issue Hingdj v
RIOR Biswarup Purkayastha, Sr. Acent

1D Privale Secretary (o the

12) Admn-1 Orcler Book.

Sy

(%)

ersion of this order from his cnd,

AG (AKLE) Assam, Guwahati,
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Ul ey, oy ! HE ACCONTAN] GLENERAL (A& ) MEGHALAY A ELC,
SLU!.,LOD}G ‘ . .

v AN 1 .
el ] Code Nu 386

Dated: 19-2-2004

Lhe tolfowing Sr.Acels ol the Oro the

2
_Sr.l)/\u (A&l) Napaland presently on deputation T ,
inthe O/o the AG (A&L) Meghalava, Shillong & AG(A&L) Assam, Guwahati are repatriated to;f‘é‘ 5 —
el parend Dffee win immediate eflen:- : : :
o }\ »"'})/');;( * St Biswarup Putkayastiva l
R Sniti 1. Bhowmick | Sr; Acctls, O/o the AG (A&E) Assam, Guwahati,
h Sti Ivotinnaj Mukherjee - . ’ ’
4 St Sanjoy Rhattacharjee '\
| é‘. S Sanjoy Sinha o/

/o the AG (AZE) Meghalaya ete, Shillong, i

The above oilicialy are 1etiovad of theis dutics in the respective Offices w.ef, 29-2-2004 -
i P etiindoiriui

AL for reporiing back for duty in the Oio the 81, DAG (A&E) Kohim

a, Nagaiand./
LSO AGTS OFders dLY-2-0d al /2SN of the filey

PR R

Sqr.
Eswiblishoient Officer
Memo Ne. busti-1g-1 DS 2003-0-0G336-0.349 * Dated 19-2-2004
Copv lor inforation & necessary actidn (o - .
1. The DAG (Adinn i Ootie AG (A&E) Assam, NMaidamgaon, Beltola
) e Sr A0 e Admn ‘ | Guwahati=29.« with a request Lo release the officials concemed

W.e L 29-2-04 under intimation to this Cilice,
The St DAG EA&E) O the 1. DAG (A&E) Kohima, Nagaland.
<1y 7 e iiean
[V P W N 'I\I\I'l.
Oradiation List
SO Begr-2,
Pay bili Group,
PAQ (Local)
AN Contideniial Cul.
0, 'S 1o A
NINTIRD ot DAG (A
S1IEno 1o DAG (AL/VLCY

oy i,
SLU e,

L S

WS =N W e e
— e e e = . - -

Feisons conseimed.

i
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IN THE CENTRAL A MINiszAmivﬁmIaIBUNLL,

GUWAHATI BENCH, GUWAHATI,

=

——— V—ang—

N _THE MATTER OF 3

A, No, 51 of 2004.

:

w AND -

IN THE MATTER OF

Shri Biswarup Purkayastha,

--- APPLICANT,

= VERSUS =

1. The Union of India,
represented by the Secretary to

the Government of India,

Ministry of Finance, New Delhi,

2, The Comptroller and Auditor,

p . General of India, New Delhi,

3., The Accountant General,

(A & E), Assam, Guwahati,

‘yéx 4, The Accountant General,
(A & E), Meghalaya, Shillong.

<%jJWé 5. The Establishment Officey, B

office of the Acom untant General,

(A & E), Meghalaya etc., Shillong,

--- RESPONDENTS.

contdccO 2 . B \
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"AND-

IN THE MATTER_OF :

Rejoinder of the applicant to the
Written Statement of the Respondents.

The humble applicant submits his rejoinder

as follows :=-

1, That with regard tO‘para’l of the Bespon;‘

dents, the applicant has no comments to offer,

2, That with regard to statements made in
paragraph-2 of the Respondent, the Applicant |
humbly submiyﬁthat the perioé_of deputation in
rQSpebt of the Applicant was duly extended by his
Cadre Controlling Authority (C.C.A.) i.e, Office

of the Sr. Deputy Account General (A & E), Nagaland
vide his Letter No, Admn/A & E/2-8-/98-99/939 dt.
23-12-03, (Copy of Annexure-l1V enclosed). Further

a deputationist can not always be repgtriated to
his parent'department without giving reasonable -

notice to the lendlng Min, /Deptt. and the employee

concerned vide Appendix !_gara 11 of FRs & SBRs (\F/Lfétfﬂ":‘Zg

omd £ & (EdLkion- -
ot l.C’ ¥0m.+zanedh$w\ repnint 9@

3. - That with regard to the statement made in

- paragraph-3 of the Respondent No., 4, the applicant

humbly submits that under the standard term of

deputation, when an employee is appointed on

contd.,.. 3
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deputation, his services are replaced at the parent

’Department at the end of the tenure, However, as

and when a situation arises from premature rever-

sion to the parent cadre of the deputationist, his

services could be so returned after giving notice

to the lending Deptt./Office and of course the

employee concerned (Aﬁthority s Appendix V, para 1l
of the FRs & SRs, Part l1). Therefore, the conten-

tion of the Respondent No.l} that under the standard

tenure of deputation, no notice on reasonable
opportunity is required to be afforded to the -

applicant on reversion to his parent organisation

is not correct,

4, That with regard to the statement made in
paragraphs- 4 & 5 of Respondent, applicant has no

connection to offer.

5.  That with regard to the statement made in
paragraph-6 of the Respondent No. 4, the applicant
humbly sub?iEchi%;since he is the borne cadre of
office affthepDeputy Accountamt General (A & E),
Nagaland, his Cadre Controlling Authority is not
the office of the Accountant General (A & E),
Meghalaya, Shillong and the extension period of
deputation of the applicant beyond 1=11-2001 was
made with the due approval of the office of the
Sr. Deputy Accounténfj General (A & E), Nagaland,
vide his letter No., Admn/l/a & E/2-8—/2000-2001/744

dt., 3-10-2001, (Annexure-II) who is the Cadre

cmﬂm..4



Controlling Authority of the applicant and accor-
dingly the borrowing Deptt,/Cffice af i.e. Office
of the Accountpnl General (A & E), Assam has

extended the deputation period of Applicant én @;eréamazg%;

basis of the concurrence of the office of the Sr.

D.A.G. (A & E), Nagaland.

6. Bhat with regard to statement made in
paragraph=7 of the ReSpondenf No. 4 the Applicant
humbly submits that the actlon taken by the
Respondent No. 4L1 e, the A.G. (A & E), Meghalaya,
‘Shillong 1is arb;trary and against the prlnciple,of
natural\justice; As the period of deputation beyond
1-11-2001 was duly extended by the borrowing Deptt./
office i.e., office of the A.G, (A & E), Assam after
obtaining duelébpfoval of the Cadre Controlling
Authority of the Applicant i.e, office of the SI.
D.A.Gs/ (A & E), Nagaland, Further a deputationist
can not be repatriated to his parent Deptt./ offiée‘
" at any ‘time without giving reasonable period of
time and prior notice to the deputationist and also
the borrowing deptt./office i.e. office of the A.G.

(A & E), Assam, Guwahati.

7. - That with‘regard to statement made in para-
graph-8 of the Respondent No. 4 the applicant
humbly submits that the action of the Respondent

No. 4 was not at all correct and justified,
8. That with regard to statement made in

contd... 2



] o

=
- yﬁ_’

Llo—

-5 -

paragraph-9 of the Respondent No. 4, the applicant
humbly submits that there is a specific provision
in the FRs and SRs which clearly states that a
notice has to be given to a deputationist as and
when a situatdon arises for premature repatriation

to the parent cadre of the deputétionist.

‘9. That it is relevant to mention here that

Cadre Controlling Authority is (Sr. D.A.G.) (A & E),
Nagaland, Kohima and not (A & E), Meghalaya,

10. That A.G. (A & E), Meghalaya, Shillong is
the (Staff-Strength Controlling Authority) upto the
level of Supervisor of A.G. (A & E) of Assam and

Meghalaya only.

x
11, That'the applicants parentg office has no
objection to his deputation to the office of the
A.G. ( A & E), Assam; and everyx time his deputation

term is being extended with the concurrence of his

parent office under intimation to A.G., Meghalaya,

12, That besides, there are lot of vacancies

in the rank of Sr. Acctt. in the office of A.G.

(A & E), Assam. Hence, the A.G. (A & E), Meghalaya
has no business whatsoever to interfere in appli=-

canﬁs instant' case when his pareht‘Nagaland office

is not pressing for his repatriation,

The Accountant General, (A & E), Assanm,

Guwahati has no objection to his remaining on

deputation in Guwahati oﬁfice.
‘ contd,.. 6
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13, That the applicant may be allowed to

complete his deputation term up to §-11-04 giving
him a liberty to represent his case for a further
period of another one year to the Authority

beyond 5-11-04.

VERIFICATION

I, Shri Biswarup Purkayastha, son of Late

Basanta Kumar Purkayastha, aged about 40 years,
resident of Barthakur Mill Road, Ulubari, Guwahati,
District- Kamrup (Metro.), Assam, do hereby verify
that the contents mentioned\in foregoing paragraphs
from 1 to 13 are true to my knowledge and belief

and that I have not suppressed any material facts,

'AND I sign this Verification on this <K&
day of September, 2004 at Guwahati,

Place- Guwahati.

Date - ),L,/q/mg Ligurnp PMVK'%«]MU\}

(Signature of the Applicant)

.



